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DELHI LEGISLATIVE ASSEMBLY
BULLETIN PART-II

(General information relating to Assembly and other matters)
Tuesday, January 06, 1998/Pausha 16, 1919 (Saka)

No. 367

As the Hon'ble Members are aware, at the sitting of
the House held on 2nd January, 1998, the House had adopted
the following motion moved by the Hon'ble Chief Minister:-—

"Phat a Committee consisting of 5 members be
nominated by ~the Speaker to inquire into the
encroachment or Sale or purchase by persons of
Government or Gaon Sabha land upto 31.12.1997 and
orders issued by the officials in this regard. The
complaint in this regard may be invited from members
with the condition that if the compaint is found untrue
the member concerned will have to resign from the
membership of the House."

In view of the above motion, Hon'ble Members are
requested to send the requisite ir)formation/complaints if any,
along with necessary documents to this ‘Secretariat by 12.1.1998
positively so that the same may be placed before the Committee
for its consideration.
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